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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 27th January, 2025

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
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declare Sr. Civil Judge-cum-CIM, Chamba, H.P. a Drawing and Disbursing Officer in respect of
the Court of Civil Judge-cum-JMFC, Chamba and also the Controlling Officer for the purpose of
salary. T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under
Major Head "2014-Administration of Justice" during the earned leave period of Dr. Parth Jain,
Civil Judge-cum-JMFC. Chamba. H.P w.e.f. 29-12-2025 to 03-01-2026 with permission to suffix
Sunday falling on 04-01-2026 or till he returns from leave.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 30th December, 2025

No. HHC/Admn.6 (23)/74-XVIII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District & Sessions Judges, Nurpur-II, Kullu, Amb & Bilaspur and Civil
Judges, Fatehpur, Kotkhai, Nadaun, Nurpur-IV & Rampur Bushahr, as Heads of Office & Drawing
and Disbursing Officers and also the Controlling Officer for the purpose of salary, T.A. etc. in
respect of Class- II to IV establishments attached to the aforesaid courts under Major Head "2014-
Administration of Justice" and other relevant heads with immediate effect.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 30th December,2025

No. HHC/Adnm.6 (23)/74-XVIII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Sr. Civil Judge-cum-ACJM, Rampur Bushahr, as Head of Office & Drawing and
Disbursing Officer in respect of the Court of Civil Judge, Rampur Bushahr and also the Controlling
Officer for the purpose of salary, T.A. etc. in respect of establishment attached to the aforesaid

Court till the posting of Presiding Office in the aforesaid Court.
By order,

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 1st January, 2026
No. HHC/GAZ/14-401/2020.— Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 02 days’ commuted leave for 04-12-2025 and 05-12-2025 in favour of
Ms. Chunauti Sangroli, Civil Judge-cum-JMFC, Kandaghat.

Certified that Ms. Chunauti Sangroli had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Chunauti Sangroli would have continued to hold the post of the Civil
Judge-cum-JMFC, Kandaghat, but for her proceeding on leave for the above period.
By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 1st January, 2026

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC (V) as Drawing and Disbursing Officer in respect of the Courts
of Civil Judge-cum-JMFC (III), Shimla and Civil Judge-cum-JMFC(IV), Shimla and also the
Controlling Officer for the purpose of salary, T.A. etc. in respect of the Class II to IV
establishments attached to the aforesaid Court under Major head "2014 Administration of Justice"

till Ms. Jyoti Bhagchandani, Civil Judge-cum-JMFC(IV), Shimla returns from leave.
By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 12th January, 2026

No. HHC/Admn.16 (6)74-1.—The Hon'ble High Court of Himachal Pradesh, in exercise of
the powers vested in it under Rule-4 of the H.P. Oath Commissioners (Appointment & Control)
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Rules, 2007, has been pleased to create two more posts of Oath Commissioners in the Court of
Civil Judge-cum-JMFC, Chopal, District Shimla, Himachal Pradesh with immediate effect.

By order of Hon'ble the Chief Justice,

Registrar (Administration)

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 16th January, 2026
No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Civil Judge-cum-JMFC, Sarkaghat H.P. as Drawing and Disbursing Officer, in respect of
the Court of Civil Judge-cum-JMFC, Jogindernagar and also the Controlling Officer for the purpose

of salary, T.A. etc. in respect of establishment attached to the aforesaid Court till the Civil Judge-
cum-JMFC Jogindernagar.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 15th January, 2026

No. HHC/Estt.3(391)/94-1.—05 days earned leave on and w.e.f. 27-01-2026 to 31-01-
2026, with permission to suffix Sundays and special casual leave commencing from 01-02-2026 to
22-02-2026, is hereby sanctioned, in favour of Shri Anil Kumar Sharma, Additional Registrar of
this Registry.

Certified that Shri Anil Kumar Sharma is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Anil Kumar Sharma would have continued to officiate the same post of
Additional Registrar but for his proceeding on leave.

By order,

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 16th January, 2026
No. HHC/Estt.3(761)/2010.—12 days earned leave on and with effect from 02-02-2026 to
13-02-2026, with permission to prefix second Satuday, Sundays and special casual leave (1" batch)
commencing from 10-01-2026 to 01-02-2026 and suffix Second Saturday and Sunday falling on
14-02-2026 and 15-02-2026, respectively, is hereby sanctioned, in favour of Shri Chaman Lal
Sharma, Court Master of this Registry

Certified that Shri Chaman Lal Sharma is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Chaman Lal Sharma would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Registrar General.

g 37aTerd S WEgd FerEdl g aofl, gamgR, e siRgR (RRovo)

[ENGESEEN e gepeHn ISR amrg Ul
06 / NT/2026 STV fafer gofraRoT 22—01—2026 09—02—2026

ST FU1 HART A1 BT XE, Gl AT TS, deddid golyR, f7elr gHRgR (fRodo)
-t |

M ST - gfrard |

ST foifer Gofiepxor under Section 13(3) of Birth & Death Act, 1969. #Hdl AUAT HART G
BT I, ardl A8l TS, Tedledl gorryR, f57elr s4RyR (fRodo)

RS aRY o ffdr gofiewer uifdiar sl |auer Ay g s v, aril AT
e, dedld GoryR, foar sRgR (fBodo) = 9 3feTard H SRR A1 & 1 IdS1 o &
15—02—1983 Pl AW YaTdd TS H B3I AT TJT Wea= el § UM UaRd W # ol 78l &l
ary & | foreTS 39 U derdd XS H S R B ffY JATew uikd fHy S |

31d: gfaraTel 3 Si=iaT i e RedaRi &I 39 $TeR gRT grod fbar o © &
e fefl &1 SWied 99 I ToilRor aR PBis SoR d TRl 8 df 98 fedie ush
09—02—2026 Pl a8 10.00 IoI U AITAI H SFATSATT IT JDTeIa TUAT YaRTSl JETEIER] D
AHET JURT BIPR U PR FHhdl © AIAT SWIF ofH AT Bl g6l B & e <
STRAT | IHS SURT DIs QoIS el GoAT ST |
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3ITST & 22—01—2026 DI AR BEIER T HIBY faTeAd RT SRI 83T |

AER | FAEIRT / —
AErIS aHTEdr fadra soft,

gogR, f51er g4RYR (fRovo) |

g IQTeRT SI19 WERd Tt fgaid S0, gogR, fterr s9RgR (fRovo)

e TR e gepedn SINGCECIDN GLGERCNII
02 /NT/2026 S fafer gofrawor 06—01—2026 09—02—2026

S el <4 Al W ¥, aRi AIEld TR, SIhER goRidl, el golyR, forer
FARYR (fBovo) e |

M ST ~gferard |

ST fafr goiiexor under Section 13(3) of Birth & Death Act, 1969. $fHT Ter <dl g
TS XM, IRAY AR oY, STHER Jolkldl, dexilel GoyR, fTerm g¥RgR (fRovo)

URI—U3 aR O AT dSieRor uiiim s el <dl gE WId ’E, 9l AT
TR, SIHER JolRlel, dedldl golyR, Tl 89RYR (fBo¥o) -1 $9 S7aleld H IR fdar & fd
IFHT S &I 15—-01—1957 PI UTH UARI qoRld H AT AT TAT Aea= ol F I AR
JORIT § g1 81 81 Ui 2 | foIeTol 39 UM U=ad olRicl § gof &R+ & folv 3ey uiRd v
I |

31 gfaTel 3 Si=iaT i Faied RedaRi &I 39 SR gRT grod fbar o © &
gfe fefl &7 SWied 99 Iy Toilror aR By SoR d TRl 8l df 98 fedie ush
09—02—2026 DI I8 10.00 Toi 9 FRTAA H AT AT FebTeAd= U YISl JENTHIER] B
JHeT SURYT BIAY U R Ahdl © IUAT SWRIad o fafy & g5 1 & ey ©
STRAT | IHS SURTT DIs YaxTol el G SIQT |

3ITST fa=iieh 06—01—2026 DI A BXER G HIER JAaTeld §RT SINT 3T |

HIeR | FETERT / —
FoIFgR, fSTel gHRYR (%oqo)i

g I7aTeld W19 WEd |HrEd fgag Aol gorgr, e sHRyR (fRovo)

e TR fes gepeAT SINGCECIDN GLGERCNII
77 /NT/2023 [BRISES] 27—09—2023 09—02—2026

9 <a
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CRik|

R g arfe

T AIETA GolFQR, Tediiel oryR, [Tl gHRYR (f2o%0)

SWRIF i Geped b THAM HA- e Bl Jaled d fJared= & foraH
gfearenTor |d &1 1. IR RiE gF AT M, A AIGTA ars [0 5 GolyR, dedid golr,
o1 9RYR (f20%0) @ 2. Ut T Y WX HAR, I A8l Wy, dedlel GolyR, fofel

TR (fZovo) % |

IWRIFT IfAAERTOT B el AR i A gl & U7 W@ 2| SAfolv S2 qolfRal
IR TR §RT Jad fhar Srar & b a8 gaear WAl 2 &l 09—02—2026 PI Jds 10.00
oI AT AT ThTAd NIl Bl H BIFOR ST AT MUD fI6g UhaRBT HRIATE! 3T H

SIEREnaIl

31TST &1 21—01—2026 DI WX BXIER g HIBR AJaTeld GIR1 SIRI §aTT |

AER | FRIRT / —
FERIS FHTRdl fgdg Siof,

IoTgR, e g4RYR (fBowo) |

I IETerd e HErd wArEdt i3 soft, goegR, frem s¥iRgR (Rovo)

e TR e gepedn SINGEECIDN arrg Ul

07 /NT/2026 ST fafer gofrasoT 23—01—2026 09—02—2026

S g9 T g Bkl AT, il AigTel welell, STheR =RIe, Jedid olyR, el

FARYR (fBovo) grfeA |
ERIE|

SIEECERI " gifcraTd |

ST fafer USHRoT under Section 13(3) of Birth & Death Act, 1969. ST =¥ =1 g1
eIl aTet, aril AIETd 9eIell, SIFHER aRIe, dedid GoyR, Telm s9RYR (f2ovo)

RIAT—Ua R o Iy goiiaer umfdir el | e g1 fheiy aret, ari AreTd
SIdll, THER =R, dedid JoFyR, e sRYR (fRo¥o) 7 9 3&reld H SRR fbar § &

IHBT ST f&AId 17—02—1984 DI YT U ST H FAT AT TAT WG Teiell I UM Gargd ST
H gof 21 8 urn g | forgTo 9 U™ verd S H S5 a3 @ forg e uikd fhy W |

31 UfaTdl 3| e JT FHid RedeRl ®I 9 $¥deR gRT grad a1 rdn © &
e fefl &7 SWied o9 Iy ToilRor IR PBis SoR d TR 8 df 98 fedie ush
09—02—2026 Pl a8 10.00 IoI 9 AT H JATATT IT IDIeIa 3TUAT YaRTSl JEEIER] D
THeT SURYIT BIHR U X AHhdl & AT SWRIGT S il &I g5 &7 & 3Mey o &

SIRAT | S9& SURT PIg YARTS &l GAT ST |
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3ITST & 23—01—2026 DI AR BEIER T HIBY faTeld R SRI 83T |

AER | FAEIRT / —
AErIS aHTEdr fadra soft,

gogR, f51er g4RYR (fRovo) |

9 JeTea HeTgd Taredt fadra Aof, el \R IR, foren Rrvern (RRovo)

qre G103 /26 IRIT TRIN : 08—01—2026

sl wnfa <t g1 s wews s, Fardl wa e, S0 THd), dedie MR, e
e (fRowo) | Tt |
ERL|

SICESERI] .. yfcre] |

fowg —grefaT—u= 9r9d U TERd TEG § ST GofiaRuT R |

I8 X< AW e <dt g s e RE, fFrarl wTa S, 1o e, dEsid
YR, Rt Rmen (Bowo) 7 59 dafed d U+l o1 Al 4 9 Jg Uoliarel I U=
TEA § T BRaA IR (ST U3 9 09 gl fear | uifefar = smdeq fhar g f6 59 9 89
P BRI TE AU S AT BT ISR U8 Garad TN § o 9 B qdl | gifehr &1 o
fafer = 8-

BHH AT gTfar &1 A ARG ST
1 e T <d g 2 Ao Rig, el g B, 10—10—1988
S0 !, dediel MY, 571 Rrer (fRovo) |

3 39 FIATR ERT HIATRY HI Jrord fhar Sar g 6 3™ d=amad =4 5 wiiehr
ST fafer uofiexor ar fasft off aafaq @1 fodl 9 PR &1 BIS SoR 9 UaR & a8 e
17—02—2026 P UT: 11 99 ITATAdT AT IHTATT IR NETeAd IMMHR AUAT IOk I VTSl g
B FhdT & AT ThdRhI HrIdie! 3Hol § ofs STy |

M feTd 16—01—2026 BT TR SRR T HIER IrgTold I o1 fhar T |

AR | FAEIRT / —
(GRer BAR )

WERId ATEdT fgdia #iof,

qedie IR qRIER, fore Rrver (f2ovo) |

9 JQTAT AEIS FHredl fgdid Aol e \QR RIeR, e Rever (fRovo)

qre HE=T : 01,/26 TRRT GRR : 08—01—2026

i 2T I gF S Siav] M, FEr T S, S0 T, dedie IR, fen R
(fRowo) | T |
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CRik|

M ST .. yfcarar |
v —grefar—u= 9r9d U U T F S GoleRT dan |

UE SREARG A1 W M F 30 Siau) /¥, FERi g BT, S10 T, g T,
St Rrferr (Bovo) 7 59 PR | U o fAfY 571 T 9 USiiexor It Y=mad =4l 4
ol PHRAM R IS U3 9 &9 gl o1 g | Ul 1 ade foan g f 99 9 89 & SR
g oAl o fafdr &1 USiiesor I dard THd H g9 A9 @) adr | weft @ oW fafyr e
T

BHH AT gredt &1 9™ GINERN R
1, Y 2T 19 gF 1 Sigo] I, FErdt Tia S, S0 20—10—1965
T, dediel EQR, {57 Rer (fRovo) |

3 9 SIATR GRT FIAERY Bl Grod fHar Srar & 6 a1 v=maa =dn | it e
M g Al Sige] XM, Faril T g Soen, S0 Tdn, dediel YR, e Reven (fRodo) @Y
o fafer gofievor R e Y afad &1 fodl Y YR &7 Bls SoR g UaRol 81 a1 98 e
17—02—2026 ®I U 11 9o STATAAT AT IHTId IR IMETAd 3MHR UAT SOl g VaRal 9T
B FhdT 2 AT Thdh HrIdE] 3Hol § g Sy |

M feTTh 16—01—2026 BT TN BN T HIEY ITeTold I oI fhar T |

AR | FEIEIRT / —
(R AR )

TEId qHTEdT fgdra ol

qEdel YMYR gRIeR, Rorerr Reern (fRovo) |

9 I[GTId HeIe FATEd! fgedig S1of, T8 SMYR IR, e Rmar (Rovo)

qre AT : 02 /26 TG TR : 08—01—2026

ST ST <dT AT 8 Al (M, FaRi g @l S0 @RI, g MR, [Tl Rmer
(fRowo) | - grfear |

M ST .. yfoarar |
fawg —grefT—u= 919d U9 TEId el H ST GolieRoT IR |
YT TRARK S SAT <dl GA1 A1 Al M, Faril e @iell, 10 @9, e ST,

o1 Rrgetr (Bovo) 7 39 S # U= o i 1 9 §g USHdHRYT UMW UArgd el
TSl HRAM IR SIS UH 9 & ! QAT & | W o e fhar g & 99 9 89 & SRy
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I8 I S fIfSr 7 GoiiexoT U9 garad XErel ¥ gol 7 R g | uiehar & o fafdr fore
T

BHH AT gTiT &1 M ARG 5T
1, ST AT <41 g1 &7 AR M, FarRi e @re), 13—02—1981
S0 R, Tedlel YMYR, 5ol Rer (fRovo) |

3 39 IATR §RT FAHERY DI Jiod fhar Srar © & a4 v=mad <@rett 3 wifeir &
S fafer gofexor ar ) ff afed @7 f&d ff TeR &7 B SoR 9 TARISl 81 ol dg8 foie
17—02—2026 BT UTd: 11 §ol INATAdT IT dhlold= IO 3STId 3MhY 3TUAT IR g UaRTST 9T

B hdl & IIAT THARBT BRIATE! T H ofls ST |

o1 feAi 16—01—2026 DT BN BEIER T AN 3STold & SN fhar T |

AR | FXARIRT / —

(¥ gaw )
TERId AR fgdra ol
qedel YMYR gRIeR, Rorerr Reern (fRovo) |

9 3[aTdd WEd |HTEd! fgeiig 4oh, dediid SMQR IR, e R (Rovo)
qre &1 2 21 /25 TRRI GRR : 24—12—2025

SEC) (ST BT G Wo 1 GRA ¥E, El a9 €0 ST, BeEe ol W
it a1 A, il 9 =dedl, o <ad], aEda MR, Rrar Rmer (f2ovo) | oarten |

-

M ST .. yfoarar |

fawg —grefT—u= 919d U9 O ST H O GolhRoT 9 |

UE TREAR A Sl i1 GAT o &0 GgRa ¥¥, Fari g g S0 s, Bleldre gl
o &1 Nar s, fardl T Frebell, S0 qaol, dedidd YR, e R (Bovo) 7 59 drifad
H U o= fAfY S 9 Jg USlieRoT I Ui REiell § g9l BRar aR JATded U g &M
gl f&ar g | wilehr =1 amded fhar & 6 99 9 89 & SR 98 319+l o1 fafSr &1 dfiawor
UM YT ST H GOl 9 B Gl | Yiiehr & o1 fafer 1 82—

HH AT gTffar &1 AW ARG ST
1. ST XTST BTl Gl €0 21 G ¥, e T g 25—11—1964
10 1, dediet YMYR, e Rrern (fRovo)
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3 39 3¥ATR §RT WaWRIRT &l gfaa fhar Siar 2 f wm vamad s=ar 7 urfdin
P o fAfy dofiexer IR B ff Ffad o7 fil ) YR &1 B SoR 9 Yool &1 df a8
oA 17—02—2026 &7 UTA: 11 g9 AT IT IHTAdT BIOIR IfETAd B AT SR g
TARTS U9 HR Ahdl § I=IAT THaRB] HRIdE] T § oATs SIdT |
ST faHT 16—01—2026 BT AR TR T AR TaTerd & oI fbar am |

AR | FIEIRT / —
(GRer BAR )

FERd qHTET fgdia Siof,

qedie IR qRIER, o7 Rrver (f2ovo) |

F—37qTeld BRIGN] SUSIDHNI UG A1Ie dedidgR, Noig,
Rt AR (Rowo)

gt <o : 02 /2026 TR AST/3IT : 09—01—2026

arefl =1 M4 HAR gF = gvaRIgy, ARl Hf$ger, S0 IISHTe, U™ YR AN, T84l
TorTe, fTem RIRER (fRovo) |
ERIG|

JAH ST d

SITBR ST Td g GOlhroT |

arefl =1 M4 HAR gF = gvaRIgy, Faril HI$ger, S0 IISHTe, U™ YR AN, T8l
IorTe, T RIRAR - (Rovo) 7 S99 eraTera H 3refiF &RT 13(3) WT7H U ] UsHarvl A,
1969 T f2AME UQel o Td Jg IRLeH 99 2003 &1 €RT 9(3) & 3fcTd fiel ISR
G T ) T T e aiter), Sen RAR Rerd ed & #egd 9 oud gF
Mg HAR B ST (A UM Gard AN H TS B v U UF Ugd bR (e fdar g
% TS gF BT T TR W AT &, IR AT & BRI FRe @y § =1 @1 f[fr v
® O g g IR H TS A8 B Fdl | S B AR SHD §F AT FAR BT oA
el 23—09—2013 BT B3 & | TS =1 UM AR AN S USHHIOT ol § 30 gF Bl oTH
fafr ast wRam &1 R faar 2 |

3 39 3IATR ERT M SHdT & Jfaa fear oar & fb afe fa=ft «f aafed &r
AT FAR YF AT FAR & o9 [ g9 d=arad o F g6 HRT R OUARIS 8 Al §9
SYAER & UYHIE 9 30 ol & Wiak & oRifedd R AR SRed ¥ I™eidd AT
IHTATd BINR B} VaRTSl UK[d $Y | I& dRIG & g1 Plg W VRISl ARG T8l 8T 21
VER (S Ud §Y) Td AiIa T1H YR ST bl S [ §S1 B &I 3ae UIRd aR
fear SR |

3ITST f&=Th 14—01—2026 P A BXIER d HIER JfaTeld A SRI 83T |

A8} | FTeTRT / —
HTIIBN] USRI,

orTe, e RRAR (Rowo) |




10774 o193, ATt UQeT, 29 STHAN, 2026 /09 HTE, 1947

I—INSToId PRGN SUSIHRI Vd A9 TeHIIeR, SIS,
Rrem RRER (RRowo)

g o : 03 /2026 TRRG HOTR3TT : 09—01—2026

arefl &1 M0 HAR 9T o gvaRIgR, ARt Hi$ge, S0 IoNTe, U™ U=RId AN, Jedrd

o, T R (fRowo) |

ERIk
SITH STdT

SITBR ST Td g Go{lhroT |

arefl &1 T HAR 9T & g9aRIgR, Faril Hi$ge, S0 IoNTe, U™ U=RId Aell, Jedrd
IorTe, foTer RIRAR (fRo"0) =1 399 SfaTard # 3l 9RT 13(3) ST7H Ud Jcg UoilaRul S7fef=aH,
1969 9 BRI UQW W UG Jg oRg e A9 2003 &1 GRT 9(3) & 3cd i IRWRER
(G @ 99 vd g e oier, e RRAR Red Aed & Argd ¥ oU 4F
ey HAR @1 S A IH 9arId eramon § &5 B vg WA UF Uga eR e fhar §
b IH® gF BT T TR W B3N &, U= SMSMAT & SR FR¥ed &g # o= fafr =g &
S g gog RORER H Tl T8I B AP | Adqd D AJAR b YF MY HAR BT T [&ATD
04—09—2014 &I B3AT © | A o UTH YR UM D YSIHROT Uil H AU F Bl o ffer
TS PRATT BT SR BT B |

A 39 IIATR EWT MM a1 & Jfaa fear oar g fo afe fa=ft & aafea &
MY HAR Y7 A HAR @1 o fafy 9™ d=9ma wreon § S @3 R YRSl @1 df 39
SYTER ® UYBPHE I 30 faAi & iR e ff orifedy N g9R daiay § /tedy AT
JHTATT BIOR B VaRTSl URId PN | & IR & 91 Plg W VRISl ARG A8l 8T T
LR (T Ud Jg) Ud Aiera T Uardd earon &l o F A g6 - &1 e uikd &R
o ST |

31TST &I 14—01—2026 DI WX BLIER g HIBR IaTeld A SN §aTT |

AR | FXATEIRT / —
PRIBRT TUSIRBNI,
IoTTe, Rterr RRAR (Rowo) |

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli,
District Solan (H.P.)

1. Sh. Ram Pal aged 35 years, D.O.B. 05-03-1990 s/o Sh. Chatter Singh, r/o Village
Jakhroda, P.O. Pratha, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Prerna Rani aged 27 years, D.O.B. 12-12-1997 d/o Late Sh. Ved Parkash, r/o
House No. 107, Rose Colony, Rajpura Road, Patiala, P.B.

Versus
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General Public

Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Ram Pal, aged 35 years D.O.B. 05-03-1990 s/o Sh. Chatter Singh, r/o Village
Jakhroda, P.O. Pratha, Tehsil Kasauli, District Solan (H.P.) (Bride groom) and Smt. Prerna Rani
aged 27 years, D.O.B. 12-12-1997 d/o Late Sh. Ved Parkash, r/o House No. 107, Rose Colony,
Rajpura Road, Patiala, P.B. for the registration of their marriage u/s 15 of the Special Marriage Act,
1954. The applicants have further declared in their affidavits dated 06-11-2025 that they have
solemnized their marriage with each other on 07-10-2024. Before taking further action in the said
application, objections from the general public are invited for the registration of this marriage. The
objections in this regard should reach to this court on or before 01-02-2026, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 02-01-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli,
District Solan (H.P.)

1. Sh. Bharat aged 26 years, D.O.B. 23-08-1999 s/o Sh. Yash Pal, r/o Village Kahno,
P.O. Rouri, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Rita aged 27 years, D.O.B. 30-07-1998 d/o Sh. Laxshmi Dutt, r/o Luggo
Sanwara, P.O. Mandodhar, Tehsil Kasauli, District Solan (H.P.)

Versus
General Public
Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Bharat aged 26 years, D.O.B. 23-08-1999 s/o Sh. Yash Pal, r/o Village Kahno, P.O.
Rouri, Tehsil Kasauli, District Solan (H.P.) (Bride groom) and Smt. Rita aged 27 years, D.O.B.
30-07-1998 d/o Sh. Laxshmi Dutt, r/o Luggo Sanwara, P.O. Mandodhar, Tehsil Kasauli, District
Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 07-11-2025 that they have solemnized
their marriage with each other on 09-07-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach to this court on or before 07-02-2026. Failing which the marriage shall be
got registered as per the provisions of the law.
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Issued on 07-01-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli,
District Solan (H.P.)

1. Sh. Sorav aged 26 years, D.O.B. 29-12-1998 s/o Late Sh. Kishori Lal, r/o Village Dhar
Ki Ber, P.O. Dharampur, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Luxmi aged 28 years, D.O.B. 20-11-1996 d/o Sh. Sham Lal, r/o House No. 793,
Phase-1, Ramdarbar, Chandigarh, U.T.

Versus

General Public
Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Sorav aged 26 years, D.O.B. 29-12-1998 s/o Late Sh. Kishori Lal, r/o Village Dhar
Ki Ber, P.O. Dharampur, Tehsil Kasauli, District Solan (H.P.) (Bride groom) and Smt. Luxmi aged
28 years, D.O.B. 20-11-1996 d/o Sh. Sham Lal, r/o House No. 793, Phase-1, Ramdarbar,
Chandigarh, U.T for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 16-09-2025 that they have solemnized
their marriage with each other on 18-02-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach to this court on or before 08-02-2026. Failing which the marriage shall be
got registered as per the provisions of the law.

Issued on 09-01-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli,
District Solan (H.P.)

1. Sh. Puneet aged 35 years, D.O.B. 12-03-1990 s/o Late Sh. Sunil Kumar, r/o LIG 221,
Sector-4, Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan H.P.

2. Smt. Smita Kumari aged 32 years, D.O.B. 10-11-1992 d/o Sh. Siya Ram Parsad, r/o
House No. S-89, Block-5, Noida Budha Nagar, U.P.
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Versus

General Public
Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Puneet aged 35 years, D.O.B. 12-03-1990 s/o Late Sh. Sunil Kumar, r/o LIG 221,
Sector-4, Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan H.P (Bride groom) and Smt. Smita Kumari
aged 32 years, D.O.B. 10-11-1992 d/o Sh. Siya Ram Parsad, r/o House No. S-89, Block-5, Noida
Budha Nagar, U.P for the registration of their marriage u/s 15 of the Special Marriage Act, 1954.
The applicants have further declared in their affidavits dated 23-09-2025 that they have solemnized
their marriage with each other on 24-01-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach to this court on or before 08-02-2026. Failing which the marriage shall be
got registered as per the provisions of the law.

Issued on 09-01-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Assistant Collector, Grade-II, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
01/ 2026 13-01-2026 Fixed for 17-02-2026

Smt. Mano Devi w/o Sh. Ramesh Chand and d/o Sh. Shoba Ram, r/o Village Barog, P.O.
Pratha, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus
General Public through : G.P. Narayani, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Proclamation

Smt. Mano Devi w/o Sh. Ramesh Chand and d/o Sh. Shoba Ram, r/o Village Barog, P.O.
Pratha, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh has filed an application under
section 13 (3) of the Birth & Death Registration Act, 1969 stating therein that she was born on
01-07-1970 at Village Barog, P.O. Pratha, Sub-Tehsil Parwanoo, but her birth could not be
registered in the birth records of gram panchayat Narayani within stipulated period. She prayed for
passing necessary orders to the gram panchayat Narayani for entering the same.
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Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the birth of Smt. Mano Devi d/o Sh. Shoba Ram, /o0 Village
Barog, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh, may file their
objection in this court on before 17-02-2026. Failing which no objection shall be entertained.

Given under my hand and seal on this 13th January, 2026.

Sd/-

(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,
Sub-Tehsil Parwanoo, District Solan (H.P.).

Seal.

CHANGE OF NAME

I, Radha Sharma w/o Sh. Moti Lal Sharma, r/o Village Purani Koti, P.O. Mashobra, Tehsil
& District Shimla (H.P.) declare that I have changed my name from Radha Devi to Radha Sharma

for all purposes in future. Please note.

RADHA SHARMA

w/o Sh. Moti Lal Sharma,

r/o Village Purani Koti, P.O. Mashobra,
Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Anita Kumari w/o Sh. Sachin Dhunna, r/o Village & P.O. Bhawarna, Tehsil Palampur,
District Kangra (H.P.) declare that my name in my daughter Nandini's Education Certificate have
been wrongly entered as Anita Dhunna whereas my correct name is Anita Kumari. Concerned note.

ANITA KUMARI

w/o Sh. Sachin Dhunna,

r/o Village & P.O. Bhawarna,

Tehsil Palampur, District Kangra (H.P.).

CORRECTION OF NAME

I, Rajeev Kumar s/o Sh. Kartar Singh, r/o Village Sawahlwa, P.O. & Tehsil Tauni Devi,
District Hamirpur (H.P.)-177023 declare to correct my name from Rajeev Thakur to Rajeev Kumar
in my son's (Thakur Suryaveer) Matriculation Certificate/10+2/University/future records. Kindly

note it.

RAJEEV KUMAR

s/o Sh. Kartar Singh,

r/o Village Sawahlwa,

P.O. & Tehsil Tauni Devi, District Hamirpur (H.P.).
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CHANGE OF NAME

I, Mayan Devi w/o Sh. Data Ram, r/o V.P.O. Malraon, Sub-Tehsil Kalol, District Bilaspur
(H.P.) declare that in my husband's army records my correct name is Mayan Devi. But in Aadhar
Card my name is wrongly entered as Maya Devi. Please change it as Mayan Devi instead of Maya
Devi. All concerned please note it.

MAYAN DEVI

w/o Sh. Data Ram,

r/o V.P.O. Malraon,

Sub-Tehsil Kalol, District Bilaspur (H.P.).

CHANGE OF NAME

I, Irshita d/o Sh. Anil Kumar, r/o V.P.O. Majhenu, Tehsil Panchrukhi, District Kangra
(H.P.)-176103 declare that in school records i.e. CBSE (X Class) certificate and HBOSE
(XII Class) certificate my mother's name Indu Kumari is wrongly entered. But my mother's correct
name is Indu in all records. All concerned note it.

IRSHITA

d/o Sh. Anil Kumar,

r/o V.P.O. Majhenu,

Tehsil Panchrukhi, District Kangra (H.P.).

CORRECTION OF NAME

I, Dharam Raj Jaisi s/o Sh. Chander Bahadur Joshi, r/o H. No. 328/7, Upper Street Nahan,
District Sirmaur (H.P.)-173001 have changed the name of my minor son from Suraj (Old Name) to
Suraj Jaisi (New Name). All concerned please note.

DHARAM RAJ JAISI
s/o Sh. Chander Bahadur Joshi,
r/o H. No. 328/7, Upper Street Nahan, District Sirmaur (H.P.).

CHANGE OF NAME

I, Deepak Satya age 38 years s/o Sh. Tara Chand Sharma, r/o V.P.O. Sathothar, Tehsil
Amb, District Una (H.P.) declare that I have changed my name from Deepak Sharma to Deepak
Satya. Deepak sharma & Deepak Satya are the names of the one and same person. All concerned
please note.

DEEPAK SATYA
s/o0 Sh. Tara Chand Sharma,
r/o V.P.O. Sathothar, Tehsil Amb, District Una (H.P.).
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CORRECTION OF NAME

I, Ex GD No. 924280012 Arjan Singh r/o Village Haler, P.O. Raja Khasa, Tehsil Indora,
District Kangra (H.P.), declare that in my CISF record my name is wrongly entered as Arjun Singh.
Whereas my correct name is Arjan Singh. Please note.

ARJAN SINGH
r/o Village Haler,
P.O. Raja Khasa, Tehsil Indora, District Kangra (H.P.).

CHANGE OF NAME

I, Parika Devi d/o Shri Inder Singh, /o Village Dhar Taran, P.O. & Tehsil Dadahu, District
Sirmaur (H.P.)-173022 have changed my name from Parika Devi to Parinka Devi. All concerned
please note.

PARIKA DEVI
d/o Shri Inder Singh.

r/o Village Dhar Taran,
P.O. & Tehsil Dadahu, District Sirmaur (H.P.).

CHANGE OF NAME

I, Meenakshi d/o Shri Swaroop Kumar, r/o Village Kadana, P.O. Rehan, Tehsil Nurpur
(Present Tehsil Fatehpur), District Kangra (H.P.), oath as under that in my Aadhar my name is
entered wrongly as Manakshi Devi and my father's name is also entered wrongly as Saroop Kumar
whereas my correct name is Meenakshi and my father's correct name is Swaroop Kumar as per
Matric & 12th Certificate, Voter ID etc. above names may be corrected as Meenakshi daughter of
Swaroop Kumar.

MEENAKSHI

d/o Shri Swaroop Kumar,

r/o Village Kadana, P.O. Rehan, Tehsil Nurpur,
(Present Tehsil Fatehpur), District Kangra (H.P.).

CHANGE OF NAME

I, Sharbi Devi w/o Shri Shankar Dass, r/o Village Bagwar, P.O. Dhamrol, Tehsil Bhoranj,
District Hamirpur (H.P.) declare that [ have changed my name from Sarwo Devi to Sharbi Devi for
all purposes in future. All concerned please note.

SHARBI DEVI

w/o Shri Shankar Dass,

r/o Village Bagwar, P.O. Dhamrol,
Tehsil Bhoranj, District Hamirpur (H.P.).
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CHANGE OF NAME

I, Prince Kumar s/o Shri Balwant Singh, r/o Village Balhar, P.O. Rangas, Tehsil Nadaun,
District Hamirpur (H.P.) declare that I have changed my minor son's name from Rihaan Kumar to
Himanshu Kumar for all purposes in future. All concerned please note.

PRINCE KUMAR

s/o Shri Balwant Singh,

r/o Village Balhar, P.O. Rangas,

Tehsil Nadaun, District Hamirpur (H.P.).

CHANGE OF NAME

I, Diwan Chand Rana s/o Shri Prabhu Ram, r/o Village Bohal, P.O. Ghameru, Tehsil Lad
Bharol, District Mandi (H.P.) declare that my name in my Aadhar Card No. 9991 3417 2177 is
wrongly entered as Diwan Chand. Whereas my correct names is Diwan Chand Rana. All concerned
please note.

DIWAN CHAND RANA

s/o Shri Prabhu Ram,

r/o Village Bohal, P.O. Ghameru,

Tehsil Lad Bharol, District Mandi (H.P.).

CHANGE OF NAME

I, Veena Devi s/o Shri Sunder Singh, r/o V.P.O. Jubli, District Shimla (H.P.)-171210
declare that I have changed my name Veena Devi (New Name) instead of Bina (Old Name) in my
all documents. Please correct this.

VEENA DEVI

s/o Shri Sunder Singh,
r/o V.P.O. Jubli, District Shimla (H.P.).

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Smt. Champa Devi w/o Sh. Gian Chand, r/o V.P.O. Chailly, Tehsil & District Shimla
(H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Champa Devi w/o Sh. Gian Chand, r/o V.P.O. Chailly, Tehsil & District
Shimla (H.P.) has submitted an application alongwith Non-Availability Certificate issued by the
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Registrar, Births & Deaths, Gram Panchayat Pagog, Shimla, H.P. in the Court of the undersigned
under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of Death of her
brother-in-law Lt. Sh. Jagdish as 27-06-1999 in the records of Registrar, Births & Deaths, Gram
Panchayat Pagog, Shimla , H.P. Details are under:

SL. Name of the family member Relation Date of Death
No.
L. Lt. Sh. Jagdish Brother-in-Law 27-06-1999

Hence, this proclamation is issued to the general public that if they have any
objection/claim regarding entry of the name & date of death of above named in the record of Gram
Panchayat Pagog, Shimla, H.P. may file their claims/objections on or before one month of
publication of this notice in Govt. Gazette in this court, failing which necessary orders will be
passed.

Issued today on 13-01-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Assistant Collector, 1st Grade, Shimla(R), District Shimla (H.P.)

Case No. : Date of Institution : Date of hearing :
7008110/ 2025 21-11-2025 03-03-2026

Smt. Nirmala Thakur d/o Late Sh. Shadi Ram w/o Late Sh. Ranjeet Thakur, r/o Village
Damrog, P.O. Galang, Tehsil Shimla (R), District Shimla, Himachal Pradesh.

Versus

Tehsildar, Shimla Rural.

Whereas, an application has been submitted by Smt. Nirmala Thakur d/o Late Sh. Shadi
Ram and w/o Late Sh. Ranjeet Thakur, r/o Village Damrog, P.O. Galang, Tehsil Shimla (R),
District Shimla, Himachal Pradesh, seeking correction of the name in revenue record. Wherein her
name has been recorded as "Sheela" whereas her correct and actual name is "Nirmala Thakur", also
known as Sheela.

And whereas, the applicant has placed on record her affidavit duly attested by the Notary
Public, Aadhar Card, Ration Card, PAN Card and certificates issued by the competent authority,
which clearly establish that "Sheela" and "Nirmala Thakur" refer to one and same person. It has
also been stated that "Sheela" is a nickname, while her correct name used in official documents is
"Nirmala Thakur".

Now, therefore in compliance with the provisions of the HP Land Revenue Act, 1954, this
order is hereby published for information of the general public.
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Now, therefore, before taking any final action on the aforesaid application, it is hereby
ordered that the matter be published in a widely circulated local newspaper, inviting objections, if
any, from the general public or any interested person(s).

Any person having objection to the said correction may file their objections in writing
before the undersigned within 30 days from the date of publication of this order. If no objection is
received within the prescribed period, further action shall be taken in accordance with law on
merits of the case.

Issued under my hand and seal on this day of 22nd January, 2026.

Seal. Sd/-
Assistant Collector, 1st Grade,
Shimla(R), District Shimla (H.P.).

In the Court of Assistant Collector, 1st Grade, Shimla(R), District Shimla (H.P.)

Case No. : Date of Institution : Date of hearing :
700881/ 2025 31-10-2025 17-02-2026

Smt. Anita w/o Sh. Gulab Singh d/o Shanti Devi, r/o Village Gusan, presently r/o Khanog
(Tutikandi), P.O. Chaura Maidan, Tehsil Shimla (U), District Shimla, Himachal Pradesh.

Versus
Tehsildar, Shimla Rural.

Whereas, an application has been submitted by Smt. Anita w/o Sh. Gulab Singh d/o Shanti
Devi, r/o Village Gusan, presently r/o Khanog (Tutikandi), P.O. Chaura Maidan, Tehsil Shimla (U),
District Shimla, Himachal Pradesh, seeking correction of the name in revenue record. Applicant has
submitted that before her marriage she was recorded as Smt. Nirupa Devi d/o Smt. Shanti Devi and
after marriage her name has been changed to Smt. Anita Thakur w/o Sh. Gulab Singh and that both
names pertains to one and the same person.

And whereas, the land held by the applicant has been acquired for the construction of Four
Lane Road and compensation is payable, for which correction of name in the revenue record is
necessary. The applicant has produced an affidavit alongwith copies of Jamabandi and Aadhar Card
in support of her claim.

Now, therefore in compliance with the provisions of the HP Land Revenue Act, 1954, this
order is hereby published for information of the general public.

Now, therefore, before taking any final action on the aforesaid application, it is hereby
ordered that the matter be published in a widely circulated local newspaper, inviting objections, if
any, from the general public or any interested person(s).

Any person having objection to the said correction may file their objections in writing
before the undersigned within 30 days from the date of publication of this order. If no objection is
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received within the prescribed period, further action shall be taken in accordance with law on
merits of the case.

Issued under my hand and seal this day of 15th January, 2026.

Seal. Sd/-
Assistant Collector, 1st Grade,
Shimla(R), District Shimla (H.P.).

In the Court of Oshin Sharma, HPAS, Sub- Divisional Magistrate, Shimla (Urban),
District Shimla (H.P.)

1. Sh. Rajesh aged about 31 years s/o Sh. Rattan Lal, r/o Village Khanog, Near ISBT
Tutikandi, Shimla, Tehsil & District Shimla (H.P.).

2. Smt. Sunita aged about 28 years d/o Sh. Karan Singh, r/o Village Khanog, Near ISBT
Tutikandi, Shimla, Tehsil & District Shimla (H.P.).

Versus

General Public

Subject.—Registration of Marriage under Special Marriage Act, 1954.

Sh. Rajesh aged about 31 years s/o Sh. Rattan Lal, r/o Village Khanog, Near ISBT
Tutikandi, Shimla, Tehsil & District Shimla (H.P.) and Smt. Sunita aged about 28 years d/o Sh.
Karan Singh, r/o Village Khanog, Near ISBT Tutikandi, Shimla, Tehsil & District Shimla (H.P.)
have filed an application alongwith affidavits in the court of the undersigned stating therein that
they have solemnized their marriage on 16-05-2023 and are living together as husband and wife
since then, but the marriage has not been found entered in the records of Gram Panchayat
concerned/Municipal Corporation Shimla and marriage be registered under the Special Marriage
Act, 1954.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 24-02-2026, after that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal on of the court today on 21st January, 2026.

Seal.
Sd/-
Marriage Officer-cum-
Sub-Divisional Magistrate,Shimla (Urban).
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In the Court of Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

1. Sh. Praveen Kumar s/o Sh. Balak Ram, r/o Village & P.O. Larot, Tehsil Chirgaon,
District Shimla, Himachal Pradesh.

2. Ms. Sangeeta d/o Sh. Gun Bahadur, r/o Village Naliyo (Kharshali), P.O. Larot, Tehsil
Chirgaon, District Shimla, Himachal Pradesh .. Applicants.

Versus

General Public .. Respondent.

Subject.—Registration of marriage under Special Marriage Act, 1954 (Central Act 43 of 1954).

Whereas, the above named applicants have made an application under Special Marriage
Act, 1954 (Central Act 43 of 1954) alongwith an affidavit stating therein that they have solemnized
their marriage on 10-08-2025 at Village & P.O. Larot, Tehsil Chirgaon, District Shimla, Himachal
Pradesh.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
deemed that their is no objection to the proposed registration of marriage and orders shall be passed
ex-parte for the registration of marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 16th January, 2026.

Seal. Sd/-
(DHARMESH KUMAR, HaS),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).
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